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CENTRAL ADMINISTRATIVE TRIBUNAL 
CHANDIGARH .BENCH 

CHANDIGARH 

O.A. No.OG0/00519/2014 Decided on: 09.10.2014 

Coram: Hon'ble Mr. Sanjeev Kaushik, Member (J) 
Hon'ble Mr. Uday Kumar Varma, Member (A) 

Gurmukh Singh s/o Sh. Jawala Singh, Post Master Grade-l, Satnampura 
Post Office, Phagwara, Kapurthala Division, Kapurthala . 

.......... Applicant 
Versus 

1. Union of India through the Secretary to the Government of India, 
Ministry of Communications & I.T., New Delhi . 

2. Chief Post Master General, Punjab Circle, Chandigarh. 

3. Superintendent Post Offices, Kapurthala Division, Kapurthala . 

4. Sukhwinder Singh, Post Master Grade-l, Jodhewal Basti Post 
Office, Ludhiana. 

5. Sunil Narotra, Post Master Grade~!, Punjab Agricultural University 
Post Office, Ludhiana. 

.. .•. Respondents 

Present: Mr. R.P. Singh, counsel for the applicant 
Mr. Suresh Verma, counsel for the respondents 

Order (Oral) 

By Hon'ble Mr. Sanjeev Kaushik, Member(J) 

1. Learned counsel for the applicant seeks and is granted permission 

to file replication in the Court. The same is taken on record. 

2. Learned counsel for the applicant submits that one vacancy is 

likely to arise in Chandigarh Circle in near future and he has 
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already submitted his representation dated 22.09.2014 to adjust 

him against that vacancy. Learned counsel further submits that 

the applicant would be content if the O.A. is disposed of, with a 
I 

direction to the respondents to consider his representation L 

sympathetically to adjust him against the vacancy likely to be 

available in Chandigarh Circle. 

3. Learned counsel for the respondents does not object to the 

disposal of the O.A. in th·e manner suggested by the learned 

counsel for the applicant. 

4. In view of the consensual arrangement between the parties, we 

dispose of the O.A, with a direction to the respondents to consider 

the · representation dated 22.09.2014 (Annexure A-8) 

sympathetically. Needless to say that we have not commented 

upon the merits of the case. 

5. No costs. 
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(UDAYikUMAR VARMA) ~ 
MEMBER (A) 

PLACE: Chandigarh 
Dated: 09.10.2014 
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